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JUDGMENT

The prosecution case as stated in the F.I. R  dated 13.7.10 is that on 
13.7.10,  at  around 12.30 pm, there  was  one village meeting going on at 
Amguri Goan Panchayat Office. The accused unlawfully entered the office 
along with others and used obscene language at the informant, Ranju Thapa 
and also provoked his supporters into beating some of the people attending 
the  meeting.He  also  threatened  the  people.  A  case  was  registered  at 
Jakhalabandha P.S U/S 447/294/506/34 of IPC subsequent to the lodging of 
the FIR and upon completion of investigation,  Chargesheet was submitted 
against the accused, Ditumoni Gogoi U/S 447/294/506 IPC . 
                 

On appearance, the accused was handed over copy of the chargesheet 
and other relevant documents. Upon perusal of the case record , prima case 
against  the accused U/S 447/294/506 of  I.  P.C was  found.  Particulars  of 
offences  under  the  aforestated  penal  provisions  were  read  over  and 
explained to the accused to which he pleaded not guilty and claimed trial.
       
On the Prosecution side, three witnesses were examined:
              

Statement  of  accused  under  Section  313  CrPC  was  recorded  .No 
evidence  was  adduced on the  defence  side.  Perused  the  case  record  and 
heard learned counsels on both sides.

(i) Whether the accused  unlawfully entered into the informant’s premise 
in order to commit an offence?

(ii) Whether the accused  used obscene words at the informant at a public 
place, thereby causing annoyance to him?

(iii) Whether the accused caused criminal intimidation  to the informant 
and the public?

THE POINTS FOR DETERMINATION



I have perused the testimony of  the PWs.PW1 ,  Khurseda Begum 
deposed that in the year 2010, Ranju Thapa, the informant, had called her to 
Amguri Panchayat for giving BPL card.Chatra Bahadur Thapa did not want 
to  give  her  BPL card  form.The  accused had asked him to  give  form to 
PW1.Chatra Bahadur Thapa hit PW1 from behind  and as a result, her child 
fell from her lap.PW1deposed categorically that the accused had not beaten 
her. In her cross examination, PW1 deposed that the quarrel took place as 
PW1 raised protest against not getting form.
PW2,Mantu Goswami deposed that  around two and half years ago,  there 
was distribution of forms under Govt scheme.As there was huge gathering at 
Panchayat  Office,  they were  distributing forms outside.  The accused had 
suggested distribution of forms outside. There was argument amongst the 
crowd.As a pandemonium  prevailed, PW2 informed at Block Office. And 
police pacified the crowd.Somebody had engaged in a physical attack but 
PW2 could not identify him.In his cross examination, PW2 deposed that the 
fight took place amongst the public.
PW3, Renuka Devi deposed that around three years ago, there was a meeting 
of Amguri Gaon Panchayat. She heard that there was a fight and went to the 
place of occurrence but could not see any marpit. PW3 deposed that she did 
not know between whom fight had taken place.
In the given case, none of the PWs has supported the allegations in the FIR. 
The informant could not be examined as she was reported expired. PW1 and 
PW3  also  deposed  that  the  informant,  Ranju  Thapa  has  expired.PW1 
deposed that Chatra Bahadur Thapa hit her from behind.There is no specific 
incriminating material against the accused in the testimonies of the PWs.

Therefore, upon an overall analysis of the evidence on record I have reached 
the  inescapable  conclusion  that  the  case  against  the  accused  U/S 
447/294/506 IPC is not proved.

DECISION AND REASONS THEREOF



                                            ORDER

                   In view of the foregoing discussion, I hold the accused not 
guilty  of  commission  of  offences  u/s  447/294/506   of  I  PC.  The 
accused,Ditumoni  Gogoi  is  therefore   acquitted   from the  charge  of  the 
aforesaid offences  and set at liberty forthwith. Bail Bond is extended up to 
six months from today.

                      Dictated under the seal of the court and bearing my signature .
 

(IPSITA BORTHAKUR, AJS)
SDJM, (M), KOLIABOR
 



 
  APPENDIX

PROSECUTION WITNESSES:PW1:Khuseda Begum
PW2: Mantu Goswami
PW3: Renuka Devi
DEFENCE WITNESS:None. 

PROSECUTION EXHIBITS:None
DEFENCE EXHIBITS:None.


